(o

oh- 20 RS
' -
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL =3
{lba{\<h4xre*73 e i3, |2« RoCO

=
VXV2—

(SIS

A—éﬁw b o2 - 0x- 00
Jy

Maﬂ,é doure ngfstCM PW Covn b werk .

‘ Vg
Nep - b '
N e \;"%IGV
w»LNvléﬁfigl
[é 2.2.-2.@0!_

Learned counsel foOr the petitioner
and his Associates are absent. N0 request has there
been made on their behalf seeking adjournment.
In this 19992 matter pleadings have been completed
long ago. It is, therefore, not possikle to drag
on the matter indefinitﬁely. we have, therefore,
heard shri ashok Mohanty, léarned seniocr counsel
appeaking for the Respondents and also perused the
records. ‘

In this Application the petitioner has
prayed for direction toO Respondents to appoint him

to the post of U.DeC. in Kendriya Vidyalaya SanJatha

Respondents have f£iled their counter opposing the\Mm

prayer ©of the applicant and applicant has also
£iled rejoindere.

For the purpose of cumsidering this
petition i1t is not necessary to go into too many
facts of this case. It is only necessary to note
that admittedly for £illing up of the post of UnCs
in KeVeSe a written test and viva voce were held
and according to petitioner himself five candidates
were selected and put in the wain panel in order
of merit and @nother three candidates including
the applicant were kept in the reserved category.
Applicant has stated that after appointment Order
was issued to the five candidates, who were kept
in the main panel, candidate N0.5 8hri Raghunath
Pradhan did not join the post and ¢onsequently the
same post remalned unfilled. Secondly another
candidate viz., Shri Ashok Kumar Panda, who was
against Sl. No.2 in the main panel joined the
post and after serving for about five months, he
resigned. The case of the applicant is that since
two vacancies have arisen , he should be given




~\

SNEN 2hN

! NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

" appointment against one of the twoO vacancies.
Respondents in their counter opposing
the prayer of the applicant have stated that out of
five veacancies, four posts were meant for candidates
belonging to general category and one for Schediled
Caste. They have further mentioned that a.paneliof.
five cahdidates was drawn up cOnSisting of four
canhdidates belonging to general category and One
Scheduled Caste. It is furthermenticned that a
reserve panel of three candidates was also drawn up
as has been mentioned by the applicant. This reserved
panel consisted of one Shri C.R.Sethy, belonging to
Scheduled Caste and tne Shri S.CeBehuria and after
Shri Behuria, the present applicant Shri Sudarsan
Patnaik. Respondents have OppOsed the prayer ©f the
applicant by stating that xraéamy . arising out of
resignation of Shri A.K.Panda after having worked
for about five months cannot be taken to one of the
vacancies and the panel has already been exhausted.
It is not necessary for us to form an
opinion on the above submissicns of the learned
senior counsel for the Respondents, who, in coursge
of his submission filed a decision of the Hon'ble
High Court in O.J.Ce H0.1826/2000dealing with the
same appolntment and the same panel consisting of
five candidates and a reserve panel consisting of
three candidates including the applicant. From the
declsion of their Lordships in disposing of the said
CedJeCe On1 14411.2000, we £ing that in that C.J.C.
the person who was Number 1 amongst the general
category candidate in the reserved panel consisting
of three candidates, :ises:8hrf S.CeBehuria approachegd
the Hon'ble High Court for getting appointed against
resultant vacancy, for which the petitioner has
approached this Tribunal in the present C.A. The
Y YN .| Hon'ble High Court, for the reasons recorded in their
N © order dated 14.11.2000 in O«J.C. N0,1826/2000,
rejected the claim of shri Behuria for getting
appointed to the post of U.D.Qe It is not disputed
that in the reserved panel the name of the present
| appdicant 8hri S.Patnalk finds mention below Shri
Behuria. Theref ofe, in Case any ¥aeancy is required
to be filled up from the reserved panel Shri Behuria

will naturally have a better claim ower the presgent
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z:% applicant for getting gppointed to that posg?
who is just below Shri C.R.Sethy, a candidate

- o]

belonging tc reserved categorye.

As stated earlier, the claim of
Shri Behuria has been rejected by the Hon'ble
High Court in the abowe 2 said O«.JeCe In this
view of the matter, the present petitioner being place
against 8l. No.2 in the reserved panel of general
categOry candidate cannot be entitled to get
appointrent against the post of U.DsC., especially
when a similar prayer made by Shri S.C.Behuria,
being placed at 8l. No.1 in the reserved panel
of general category gandidates has been rejected 1
by the Hon'ble High Court in O.J.C. N0.1826/2000,

In the result, we hold that the
applicant has not been able to make out a case for

c

any of the reliefs prayed for. The O.a. is, therefore,

Flwqe: : SN held to be without any merit and the same is rejected,
e i but without any order as to costs,
2 R RVAES| FEE —
< bl geAE Ser— _~ J] y”
A MEMBER (JUDICIAL) QIQ@L_U *}z‘%i?' ‘
o\ gz_ﬁiﬂ [
X S —

Eath

S e B A = v i e o o By



